
Writtft AutO",.. SRAVANA "'1,-1903 (BAICA)-- Written Aft8tDetW 13" 

VlPlaaee 8Qu4 In Coal Mbies . 

265. SHRI PIOUS TIRKEY: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether Government's atten-
tion has been drawn to the news ap-
peared in 'Janyug' dated 29th July 
that removing corruption Govern-
ment are going to order for a Vigi-
lance Squd in Coal ne ~ 

(b) if so, what are the complete 
details in this regard; 

(c) the reasons why this steps has 
not been taken earlier in this mat-
ter; and 

(d) what is the approximate es-
timated loss in Coal Industry during 
ihis year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): 
(a) Yes, SIr. 

(b) With the increasing demand 
for coal as an energy source, the role 
()f the Vigilance Organisations in the 
CO!:l1 companies has assumed greater 
SlfnificancIJ. A number <>f new policies 
particularly in the field of distribu-
tIon have been introduced by Gov-
ermnent. The policy of free sale 
of coal has been introduced and a 
number of dumps in the consuming 
areas have been opened. The coal 
companies have been asked to en-
sure that the system works effective-
ly without any harassment to the 
consumers. For this purpose, they 
have been instructed to steamline and 
strengthen their viligance organisa-
tions so as to make them more ef-
fective instruments for fighting cor-
ruption. They have been asked to 
set up vigilance teams consisting of 
Officers from the Marketing and Vigi-
lance Departments of Coal India 
Ltd. 

(c) Steps had been taken earlier 
t? have separate Vigilance Organisa-
tions in the coal companies and to 
trtrengthen them. Formation of 
1317 LS-s. 

Special squads is also aimed at Itep-
ping up the preventive viailanee 
work. 

(d) Since the major portion of the 
current financial year 1981-82 is yet 
to be over, it is not possible to give 
any estimated figures of loss or pro-
fit. 

Separate ehaDn_ for\ broadcasts .". 
AlB of local, regloual aDd NatiODai 

interests 

266. SHRI KAMAL NATH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to 
state: 

(a) whether Government have de-
cided to introduce separate channels 
for broadcasts by All India Radio of 
local, regional and national interests; 

(b) if so, the salient features 
thereof indicating their locations. 
cost involved and the time by which 
these will start functioning; and 

(c) whether a ny of these broad-
casts will be via satellite? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
VASANT SATHE): (a) and (b). The 
existing AIR Stations even now 
cater to the requirements of local, 
regional and also national interests 
through a suitable programme mix. 
However, it has been decided to set up 
a national channel with a 1000 K. W. 
Medium Wave transmitter at Nag-
pur. 6 local radio stations are also 
proposed to be set up in Kota (Raj-
asthan), Dipu (Assam) , (Keonjhar 
(Orissa), Sholapur (Maharashtra), 
Adilabad (Andhra Pradesh) and 
Nagercoil (Tamil Nadu.) 5 new ra-
dio stations are also proposed to be 
tolet up in Tura (Meghalaya), Gang-
tok (Sikkiml, J'amshedpur (Bihar), 
Agra (UP) and Madurai (Tamil Na-
du). The provision included in 
the Plan for these projects which. 
except tor the national channel pro-
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posed at.Nagpur, are expected to be
completed during the Sixth Plan
period are:-

(i) National channel in Nagpur. 890' 00. lakhs
.»

(ii) 6 Local radio stations

(iii) 5 New radio stations.

• 3°0'00 "

. goo' 00 "

• Likely to be Commissioned at the
beginning of the next Plan.

(c) The day to day programmes
under the fixed point chart for the
stations will not be broadcast via
statellite. However, after the com-
missioning of INSAT-I in 1982,
there will be scope for individual
AIR Stations to relay via the satel-
lite, the programmes from the AIR
Stations, Delhi, Bombay, Calcutta and
Madras, through the net-working plan-
ned by the AIR.
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Hi~h Court Bench at Hubli, Karnataka

268. SHRI F. H. MOHSIN: WiPll the
Minister of LAW, JUSTICE. AND COM-
PANY AFFAIRS be pleased to state:

(a) how many requests for addi-
tional High Court benches have been
.recelved by Government;




